™

el

: -|.'|I :

ek,
J:"minn
!':.ﬁ_.!ii; in
“FH7S ag to
V& Tk
Wi Port

ay,

ACT No. XVIT or 1882,

Passen py rag GovEnnos Gewpwar op Inora v Conwerz,

(Feceived iFe ngsent of the Governor General on tde Fi4
June, 1853.)

e

An Aet to amend the Indian Ports Aect, 1875,

WHEREAS it is enacted by the Indian Poris Act,

1875, section thirty-eight, that no yvesse] of the
burden of two hundred tons or upwards shall b moved
in any port to which that section hsas heen specially
extended without haring n Filot, Ha,rhﬂur-master, or

hoard a Pilot, Harhounmaster, or Assistant of the
Master Attendant oy Harbour-master, vnless antho-
tity in writing 50 to do Lag been obtained from the

nservator or some officer empowered by him to give
such authority ;

And whereas it is expedient to exempt Native
vessels when moved in the Port of Bombay from the
provisions of the recited section :

And whereas it is also expediont to exempt pleas-
ure-yachis throughout British Ingdis from the levy of
port-dues;

It is horeby enscted as follows t—

I. This Act may be called the Indign Ports Act,
1882; and it shall come into force at OnCH,

2. To the recited section the following words shail
be added :—

“ Nothing in this section shall apply to Native
vessels when they are moved in the Port of Bombay,

ir If



1888] . Tdian Borts, 1091

“T1f any question arise as to whether any vessel
is a Native vessel within the meaning of this rection,
the deciston thereon of such authority as the Governor
of Bombay in Council may frem time to time, appoiny
in this behalf shall be conclusive.

3. After section fifty-eight of the Indian Ports
Aet, 1875, the following section shall be inserted,
namely :—

“£8A. No port-dues shall be chargeable in respect
of any pleasure-yacht.”
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